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THE MINISTER OF STATE IN THE
MINISTRIES OF INDUSTRY AND
STEEL AND MINES (SHRI CHARAN-
JIT CHANANA): (a) and (b). Yes,

Sir. The delay in implementation of
major projects and likely cost escalation

s as per the annexure.

Statement

(¢) Slippages have occurred mainly on
accotint of the failure of construction agen-
cies and equipment suppliers to keep 1o
the time schedules. Both SAIL and Gov-
ernment are closely monitoring the per-
formance of implementing agemcies Wwho
have been asked to augment their resour-
ces for speedier execution.

Commissioning date

Scheme

Estimated cost (Rs in crore)

Original (Likely)

Sanctioned (Revised)

I  Bokaro Steel Plant :

(i) 4.0 MT Expn. excluding
Cold Rolling Mill (CRM)
4.0 MT with CRM

(ii) Meghahturburu Iron
Ore Project

(iii) Captive Power

II  Bhilai Steel Plant :
4.0 MT Expn. Phase-I

Phase-I1I
III  Rowrlela Steel Plant ;

Silicon Steel Project

IV Durgapur Steel Plant :

Cpative Power Plant

Juone 1979 July 1983 Rs 947.24

March 1981 Sept. 1983 57.39

Dec. 1983 Jan. 1984

Sept. 1981 March 1984 937.70

Jan. 1981 March 1983 < 109.793

June 1983  March 1984 54.91

Rs 1,619.33*

Mid- 1974) (April 1982)

Dec. 1982 June 1984 (included above)

5 116.46*

(1st Qtr '77) (April '82)
75-94 120, 84*

(I Qtr *78) (IV Qtr 1981)

1600, 5*

(I Qtr 1974) (IV Qtr 81}

June 1983 Dec, 1984 (included above)

154.81%

(I Qtr ’7b) (April ’81)

' 8-2.47_
(I Qtr ’78) (11 Qtr '80)

*Estimates yet to be approved.

Letter of intent of MOpecls

950. SHRI TARIQ ANWAR; Wiil the
Minister of INDUSTRY be pleased 1o
lay a statement showing:

(a) the number of the proposals recei-
ved by the Ministry of Industry (SIA) for
the issue of letter of intent for the mopeds
date-wise and registration mumber-wise in
chronological order during the first six
months of 1982;

_ (b) which of these applicants have been
issued the letter of intent or approved by
the Licensing Committee:

(¢) the number of the proposals which
came up for consideration before the Com-
mittee for approval but were  deferred
withoul assigning any reason;

(d) whether it is also a fact that the
proposals that were deferred have mot
been considered whereas those submitted
afterwards and that too by the MRTP
and other big companies were not only
brought for consideration but were also
approved; and

(e) the total capacity for which Gov-
ernment would issue the letter of intent
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during 1982, and the details of the appli-
cations pending technical scrutiny?

THE MINISTER OF INDUSTRY AND
STEEL AND MINES (SHRI NARAYAN
DATT TIWARI): (a) to (e). During
January—June, 1982, 9 applications for
the grant of Leters of Intent/Industrial
Licences under the Industries (Develop-
ment & Regulation) Act, 1951, for the
manufacture of mopeds were registered
in the Secretariat for Industrial Appro-
vals, Out of these, two applications have
since been rejected and-the remaining
seven applications are at various stages
of consideration. Cases are never defer-
red by the Approval Committee without
adequate reasons. Licensing Procedures
have been streamlined to ensure that all
pending applications are considered and
disposed of expeditiously as possible, De-
tails of pending applications are not divul-
ged until Government have taken final
decisions thereon. Particulars of appro-
val letters, when issued, are published in
the ‘Monthly Newsletter' brought out by
the Indian Investment Ceantre.

Annual quotas for licensing of capaci-
ties for different industries are not fixed.
Licensing of capacity depends, among other
things, on the demand projections, extent
of implementation of the licences/letters
of intent already issuced with reference to
the degree of realisation of the licensed
capacity and utilisation of instulled capa-
city, technical soundness of the proposal
and capability of the applicant.
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